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IN THE CENTRAL ADMINISTRATIVE RIBUNAL HYDERABAD BENCW HYDERABAD
n

8.8 .ND,43/95

Batwaen:
KeMurali Rajiy

And

1. The Genaral Manager, South Central Railway,

Railnilayam, Zecunderabad.

2. Tha Chief Personnel Officer,
South Central Railuay,
Railnilayam, '
Secunderabad.,

Carriege Repair Work Shop,
Sguth Central Railway,
Settipalli, Tirupathi,
Chittoor District,

Counsel for the Applicant

Counsel for the Respondents

CORAM:

THE HON'"BLE SHRI A,Y.HARIDASAN

THE HDOH'BLE SHRI A.B.GORTHI

: MEMBER (8)

: MEMBER (A)

«s.dpplicants

|
|

A
.« «Respondents

|

{
Mr.P.Krishna Reddp
|

Rr 3 g
Mr. N.,",Devraj,S

-_— =

f
Date of DrdeJ: Se449G “

i

3. The Deputy Chief Mechanical Enginser, :
ks
"J

(

r.CGSC. !
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0.A.N0.49/95 Date of |Order: 5.4.95
| 1l

I As per Hon'ble shri A.B@FGorthi, Membﬁf (admn.) QI
| |
ll i
|l :

|
',' !

I ’ |
The applicant is the son of ﬁopala Raju I

|
|

: . i
whose land méasurinngpOSS cents was acqulred by the
pd : |

respondents. The claim of the applicand is for a qﬁrection

|
to the respondents to give him appointm}nt in Carr#age
|

‘ |

Repair Work Shop, Sattepalldi, TirupathiJagainst thé
|

|
I
|
|

2. The applicant's father initially approa#hed
| I
the authorities for giving appointmentlro his adop%ed
i
son {Sri J.Subrahmanyam Raju). As that was not acFepted,

quota meant for land displaced persons.
|

2d the age q&
I |

o .
majority &he request was made to the rlspondents ﬂo
|

: |
consider the case of the applicant forJemp10ymentﬁ

subsequently when the applicant attain

' |
According to the applicant}his applica!ion was regeived
| |

by the respondents and registered at Si;No.243. &otwith-
1

standing the same)despite several repr sentations{requests

. |
he was not given any offer of appointﬁLnt. q

' | l |

: | |
3. Heard learned counsel for both the parties.
|

|
On behalf of the applicant it is stat%d that as t%e land
i

of the family was acquired by the respondents and:as
. I |
according to the certificate issued b% the Mandaﬂ Revenue
| [l .
Officer, Kodur the applicant is the scfm of Sri quala RA U e—
|

whose land was acquired by the respondents, the éase of
| |

the applicant requires consideration $f the respéndents
! |
for appointment as a land displaced pérson. Mr.rlfl.R.Devraj_

I |
learned standing counsel for the respondents states that
| |
a very small piece of land onky was quuired by %he
il

respondents and that the initial requEst of the ?pplicant
|
|

|

5//’ J f .



To

2.

4.

6.

6.
Y

YLKR

The General Manager,
South Central| Railway,
Railnilayam,
Secunderabad,

The Chier Per
South Central
Railnilayam,

Secunderabad,

onnel Officer,
Railway,

Tha Deputy Ch
Carriege Repa
Soutn Central
Settipalli, T
Chittoor Dist

One cosy ©6 iMD.P.Krishna Reddy, Advocsta
CAT Hyueialatiyl; :

ef Mechanical Engineer,
r Work Shop,

Railway,

rupathi,

U8 Cupy.io lirl.N.K.Devraj,5r.CG5C,CAT,Hyderabad.

One copy to Liprary,CAT,Hyderabad,
Ons spare copyl

e
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, | |
father for giving employment to his admp#ed son was|
i
rejected and that therefore the case of he applicant

. il
cannot be considered at this belated staie. H

] l
M'Q}MD
4, The respondents a£=£his{stage

I
conveyed to the

. . I
appﬁicant that this case could not be considered for any

: i |
of the afore-stated reasons. On the oth rhand,as can be

. I
seen from the General Manager, secunderabad, 1etter“dated

. i | . . . I
2.4.91>the case of the applicants was to 'be looked imto

and action taken.as.per extant.rules, . g

5. In view of what is stated aﬁove,the case of
‘ I
the applicant is regquired to be conéideﬁed by the ﬁespon-
’ |

dents in accordance with the extant schlme/instrucéions

on the subject. As the M.R.O. hadLalrp dy certifled that
M

acquired by the respondents, the case of the applléant
Il

should be considered for employment against the qu%ta for
|
il

the applicant is the son of Gopala Ra;u(whose land was

land displaced persons in accordance wirh his turn“and as
| 1
per extant rules. ( H
|
|
6. The 0.A, is ordered in the'Lbove termﬁfat

the admission stage itself. No order Js to costs%

Member (Admn. ) : Met ber (Judl. )
I
Dated® 5th August, 1995 | I
|
{ Dictated in Open Court , i ]
i |
|
sd . l‘ ' ﬂ/?ﬂrfo
' DEP¢TY EGISTRﬂR(J)
1
| |
\
( CONTD. ..

I
| |
|
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TYPED BY - -COMPARED 3Y .
CHECKED BY - APBROVEID BY

IN THE CENTRAL ADMINISTRATIVE TRIGUM..
. HYDERABAD BENCH -

THE HON'BLE HHRI AU, HARIDASAN: FEMSEA. .
TS _

s

AND

‘THE HON'BLE SHRI A,B.GORTHI: Mcmasn (.

.

DATED e

ORDER/JUDGMENT oo .-
M.A NG/R.P.NB./C.P.ND,

PR
i

p.n.Na;_Z% f?/}?fji l?.

Admitted and Interim diractions -
issyad, : L ,

"Alloved,

‘ Dfsposgd of with directioné_uf”m

Dismissed,

-Dismisagd as withdrawn

Dismisse%\;:r default
Réjected/ﬂ' ered. _

No order as Do costs, - i

YLKR -






